H COURT OF TTISGARH ASP

_ NDORSEMENT _
EndtNo._3907 /Rulesn026 Bilaspur, dated léloz.lzozg

Copy of Chhattisgarh Gazette dated 11/02/2026 relates to amendment in the Chhattisgarh Lower Judicial Service
{Recruitment and Conditions of Service) Rules, 2006 be forwarded to :-

1. Joint Reglstrar-cum-P.B.S. to Hon’ble the Chief Justice, High Court of Chhattisgash, Bilaspur for information of his
Lordship.

2. Privaia Secretary to Hon'ble Mr. Justice Sanjay K. Aprawal, High Court of Chhattisgarh, Bilaspur for information of his
Lordship.

3. Private Secretary to Hon'ble Mr. Justice Sanjay S. Agrawal, High Court of Chhattisgarh, Bilaspur for information of his
Lordship.

4, Private Secretary to Hon'ble Mr. Justice Parth Prateem Sahu, High Court of Chhattisgarh, Bilaspur for information of his
Lordship,

5. Private Secretary to Hon’ble Mrs. Justice Rajani Dubey, High Court of Chhattisgarh, Bilaspur for information of her
Ladyship.

6. Private Secretary to Hon’ble Mr, Justice Narendra Kumar Viyas, High Cowrt of Chhattisgarh, Bilaspur for information of
his Lordship,

7. Private Secretary to Hon’ble Mr. Justice Naresh Kumar Chandravanshi, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

8. Private Secretary to Hon'ble Mr. Justice Sachin Singh Rajput, High Conrt of Chhattisgarh, Bilaspur for information of
his Lordship, ,

9. Private Secretary to Hon'ble Mr. Justice Rakesh Mohan Pandey, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. )

10, Private Secretary to Hon’ble Mr. Justice Radhakishan Agrawal, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.

11, Private Secretary to Hon’ble Mr. Justice Sanfay Kumar Jaiswal, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.

12. Private Secretary to Hon'ble Mr, Justice Ravindra Kumar Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

13. Private Secretary to Hon'ble Mr. Justice Arvind Kumar Verma, High Court of Chhattisgarh, Bilaspur for information of
his Lordship, .

14, Private Secretary to Hon'ble Mr. Justice Bibhu Datta Guru, High Court of Chhattisgarh, Bilaspur for information of his
Lordship.

15. Puivate Secretary to Fon'ble Mr. Justice Amitendra Kishore Prasad, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

16. Private Secretary to the Registrar General, High Court of Chhattisgarh, Bilaspur for information.

17. Steno to Registrar {Vigilance/ I&E/ Judicial/ S&A Cell/ Computerization/ Establishment) High Court of Chhattisgarh,
Bilaspur for information.

18. Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh, Bilaspur for information.

1S. Principal Secretary, Law & Legislative Affairs Department, Government of Chhattisgarh, Mantralaya, Mahanadi
Bhawan, Atal Nagar, Nava Raipur (Chhattisgarh).

20, Advocate General, High Court of Chhattisgarh, Bilaspur for infermation.

21. Assistant Solicitor General, High Court of Chhattisgarh, Bilaspur for information,

22, President, Chhattisgarh Bar Association, High Court Campus, Bilaspur for information.

23, The Principal District & Sessions Judge, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raiparh/ Raipur/ Rajnandgaorn/ Dakshin
Bastar at Dantewara/ Janjgir-Champa/ Dhamtarl/ Korba/ Mahasamund/ Kabirdham(Kawardha)/ Uttar Bastar (Kanker)
/Koriya (Baiknnthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/ Mungeli/
Balrampur at Ramanujganj for information,

24, ‘The Principal Judge/Judge, Family Court, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/ Janjgir-
Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham (Kawardha)/ Uttar Bastar (Kanker)/ Koriya (Baikenthpur)/
Jashpur/ Balod/ Bemetfara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/ Mungell/ Dantewada for
information.

25. Commercial Court, Seaer-lg, Kotara Bhantha, Naya Raipur, C.G. 492101 for information.

26. The President, Chhattisgarh State Industrial Court, Near Ghadi Chowk, Raipur with a request to circulate all the
Presiding Officers of the Labour Courts for information.

27, Additlonal Registrar (Judicial/ HCLSC/ Adm.), High Court of Chhattisgarh, Bilaspur for information.

28, Registrar Ministerial (C.5.J.A./Vigilance and I&E), High Court of Chhattisgarh, Bilaspur for information,

29, All Joint Registrar, High Court of Chhattisgarh, Bilaspur for information,

30. Officer on Special Duty-cien-Central Project Coordinator, E-Courts Mission Mede Project, High Court of Chhattisgarh
for information.

31, All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.

3z2. Member Secretary, Chhattisgarh State Legal Services Authority, Old High Court Building, Bilaspur for information.

33. All Deputy Registrar, High Court of Chhattisgarh, Bilaspur for information.

34. Library, High Court of Chhattisgarh, Bilaspur for information.

35. Court Manager, High Court of Chhattisgarh, Bilaspur for information,
In-Charge, NIC High Court Computer Cell, High Court of Chhattisgarh, Bilaspur with a direction to upload in the

official web-site of this High Count, \v
!’l/
Wl

(Mansoor Ahmed)
Registrar (I&E)
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Nava Raipur Atal Nagar, the 11th February 2026

NOTIFICATION

F. No. 157/2185,2186,2187/XXI-B/C.G./2025-26-In exercise of the
powers conferred by Article 234 read with the provise to Auticle 309 of the
Constitution of India, the Governor of Chhattisgarh, in consultation with the
High Court of Chhattisgarh and Chhattisgarh Public-Service Commission,
hereby; makes the following further amendment in ‘the Chhattisgarh Lower
Judicial Service (Recruitment and Conditions of Service) Rules, 2006,

namely:-

In the said rules,-

1. In the second proviso of sub-rule (1} of Rule 5, after the words,
“Backward Classes” the words and symbol, “/PwBD (Persons with
Benchmark Disabilities)™ shall be inserted.

2. After first proviso of sub-rule (1) of Rule S, the following proviso shall
be inserted, namely:- -

“Provided further that the minimum qualifying marks as well
as cut-off marks would be 60% for General Category, and 50% marks in
case of Reserved Categories and 45% marks in case of PwBD
candidates in both Preliminary and Mains Examination (Written).”

3. For sub-rule (2) of Rule 5, the following sub-rule shall be substituted,
namely:-
“(2). Appointment 16 category (a) of sub-tule (2) of Rule 3
shall be made-as under:-

(a) 90% by selection and promotion from amongst Civil Tudge

(Jumior Division) having completed minimum 5 years of
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service on the basis of merit-cum-seniority:

The number of vacancies and the officers to be brought
under the zone of consideration for promotion shall be in the
tatio of 1:3 and the suitability of the officers shall be tested in
accordance with norms prescribed in Schedule-IL
(b) 10% by promotion from amongst Civil Judge (Junior
Division) having completed minimum 3 years of service
strictly on the basis of merit through limited competitive
examination to be held by the High Court as per Schedule-IIT:

Provided that a candidate appearing for promotion
thtough limited competitive examination under clause (b)
shall be required to secure minimum 50% marks in the

written examination:

Provided further that in-the event of non-availability of

candidates under clause (b), the vacancy shall be deemed as a
vacancy under clause {a) and the same shall be filled in

accordance with clause (a) in that particular year.”

4, After third proviso. of clause (b) of sub-rule (1) of Rule 7, the
following proviso shall berinserted, namely:-

"Provided further more that the maximum age limit

including all the relaxations shall not exceed 45 years.

5. After clause (c) of sub-rule (1) of Rule 7, the following clause shall
be-added, namely:-

(ccy has practiced for a minimum period of 3 years on
the first day of January of the year in which
applications for appoinfment are invited:

Provided that the number of years of practice

completed by a candidate desirous of appearing in the
examination. for the post of Civil Judge (Junior
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Division) shall be calculated from the date of their
provisional enrollment/registration with the concerned
State Bar Council:

Provided further that the candidate shall produce

a Cerfificate to that effect duly cetified either by the
Principal Judicial Officer of the concerned Court or by
an advocate of the concemed Court having a minimum
standing of 10. years duly endorsed by the Principal
Judicial Officer of--such a Distriet or a Principal
Judicial Officer at such a siation. Insofar as the
candidates whe are practicing before the High Courts
or Supreme Court, they shall produce a certificate duly
certified by an advecate who has a minimum. standing
of 10 years duly endorsed by an officer designated by
the concerned High Court or Supreme Coutt. The
experience of the candidates while working as Law
Clerks with any .of the Judges or Judicial Officers in
the country shall also be considered while calculating
the fotal number of years of practice.”™

6. For sub-rule (3) of Rule 13, the following sub-rule shall be

substituted, namely:-
“(3) Persons appointed to the service by direct
recruitment after commencement of these rules shall
be ranked inter se in the order of merit they are placed
in select Hst.”

7. Adfter sub-rule (3) of rule 13, the following sub-rule shall be

added, namely:-
“(4) After the commencement of these rules, the cadre
post in category of sub-rule (2) of tule S shall be

filled-up by the rotation based on the quota fixed in

clauses (8) and (b) of sub-rule (2) of rule 5. Thus, in

—
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the roster point first 09 posts shall be reserved for the
promotees from the Civil Judge (Junior Division), 01
post shall be reserved for a member promoted through
limited competitive examination of Civil Judge (Junior
Division), The same rotation shall be followed to fill-
up the post according to quota so fixed.

(5) The seniority of persons, whose cases are not
covered under sub-rule (1), (2), (3) and (4) shall be
determined. in accordance with the provisions of the
Chhattisgach Civil Services' (General Conditions of
Service) Rules, 1961.”

8. In Schedule-HI, after the words, figures and symbol ‘See Rule 5
(2)’ and before the symbol °}, the symbel and letter “(2)” shall be
inserted.
9, Afler Schedule-ll, the following Schedule shall be added,
namely:-
“SCHEDULE-II
{See Rile 5(2)(b)}
Limited departmental competitive examination of 1 paper of 3 hours:-

I. Paper-I~Law (Maximum Marks - 100)

(1) Framing of Issues and writing of Jidgment in Civil-Cases.
{(Maximum Marks — 40)

(2) Framing of charges and writingof Judgmentin Criminal Cases.
(Maximum Marks — 40)

{3) Law related 1o exhibition.of documents and recording of evidence.
(Maximum Marks -~ 20)
IL. Performance appraisal - 30 Marks

HI. Viva voce ~ 20 Marks™

By order and in the name of the Governor of Chhattisgarh,
BHUPENDRA KUMAR VASNIKAR , Additional Secretary.
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